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Acts of the Gujarat Legislature and Ordinances promulgated
‘and Regulations made by the Gavernor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 15th April 1963, is hereby published for general information.

M. G. MONANI,
Secretary to the Government of Gujarat,
Legal Department,
GUJARAT ACT NO., XVIII OF 1963,

(First published, after having received the assent of the Governor in the

“Gujarat Government Gazelte” on the 15th April 1963).
An Act to, provide for increase in certain stamp dities and further
to amend the Bombay Stamp Act, 1958.

1t is hereby enacted in the Fourteenth Year of the Republic of India as follo

1. (I} This Act may be called the Bombay Stamp (Gujarat Increase of Dutles Bhort title
and Amendment } Act 1963. and commen.

oenlent.

" {2 Tt shall come mto force on such date as the State Government may, by notifi-

catlon in the Official Gazette appoint.
Amendment

Bom 2 In section 2 of the Bombay Stamp Act, 1958 (hereinafter referred to as “ the A ends
LE of prmclpal Act”), after clanse (1), the following clause shall be inserted, namely :- 5 & Bom.
1988. “ (1a) “instrument of gift” includes, where the gift is of any movable property LX of 1988.
. but has not been made in writing, any instrument recording whether by way of
" declaration or otherwise the making or acceptance of such gift ; ™.
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Amendment 3. In Schedule I to the principal Act,— '
:.f %?,‘:fhf,lil () In article 4, for the words * Three rupees’” the words ‘“Three rupees and
of 1958. fifty naye paise” shall be substituted;

(2) In article §,— o
{) in entry (a), for the words * Forty naye paise” the words “ Fifty naye
poise” shall be substituted; .

{#) - in entry (b), for the words * thirty rupees” and * twenty naye paise”
the words * forty rupees” and “ twenty-five naye paise” shall, respectively
be substituted; e

(#%) in entry (c) (i), for the words “Fifteen nsye paise”, the words “I'wenty
naye paise” shall be substituted; '

(i) in entry (c) (ii), for the words * Forty naye paise” the words “ Fifty
naye paise” shall be substituted;

() in entry (d), for the words ** Twenty naye paise” the words “ Twenty-
five naye paise” shall be substituted;

(v} in entry (o), for the portion beginning with the brackets, letter and words
“(a) Twenty naye paise” and ending with the words * sovereigns or part therenf”
the following shal be eubstituted, namely :- :

“(a) Ton naye paise for every unit
of 10 kilograms of silver or part
thereof,

LT
i
o

'-.'g
i

sa.

(6) Forty naye paise for every
unit of 1 Kilogram of gold or part
thereof,

(c} Beventy-five naye paise for every
unit of 250 sovercigna or part
thereof.”; :

(vi3) in entry (f), for the portion beginning with the words “Such rate not
exceeding” and ending with the words * in the Official Gazeite” the following

shall be substituted, namely :-
' “Buch rate not exceeding—
(5} twenty naye paise for every 5,000

Ekilogramse of oilseeds or part thercof,
where the unit is 5,000 kilograms, or

{#%) forty naye paise for évery 10,000
kilograms of oilseeds or part there-
of, where the unit is 10,000 kilograms
or .

_ (#4%) one rupee fot every 25,000 kilo- o
grams of oilseeds or part thereof .
where the unit is 25,000 kilograms, :

’ | i
i =)
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- a8 may be specified by the State Govern-
ment by notification in the Official
Guazelte.”;

(v4%) in entry (g), for the portion beginning with the words * Such rate
not exceeding”” and ending with the words * in the Official Gazette” the following
shall be substituted, namely -

“() In the case of yarn and spices
such rate not exceeding twenty five
naye paise for every Rs. 2,600 or part
thereof of the value of yarmn of any
kind or spices of any kind as may be
specified by the State Government by -
notification in the Official Gozette,

{2) In the case of groundnut oil or
any other non-mineral oil such rate not
” e'xceeding——-

(1) ten naye paise for every unit of
100 tins of auch oil or part thereof,
whore the unit of transaction is 100
tins, each coutsining a quantity of
oil weighing approximately 16.50
kilograms, or

{#t) twenty five naye paise for
every 5,000 kilograms of such oil or
part thereof, where the unit is 5,000
kilograms, or

(¢+1) fifty naye paise for every 10,000
kilograms of such oil or part thereof
where the unit is 10,000 kilograms, or

() one rupee and twenty five naye
paise for every 256,000 kilograms of
such oil or part thereof;, where the unit
is 26,000 kilograms,

as may be specified by the State
Government by notification in the
Offictal Guazetie”; -

() in entry (k), for the words “ One rupee and fifty naye paise ** the words
~ 'hiee rupees” shall be substituted; :

(z) in the Explanation, for the word, figures and letters “ appr:)xima.tely
9,800 1bs.” the words and figures * approximately 4,600 kilograms™ shall be
substituted; ' ' .

(3) for article‘ 10, the following shall be substituted, namely :-
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“ 10 ARTICLES OF ASSOCIATION OF A COMPANY—

(o) where the company has no capital or the nominal share Fifty Rupee;c.
capital does not exceed Rs. 5,000 ; \

() where the nominal share capital exceeds Ras, 5,000 but {One hundred

does not exeeed Ra. 1,00.000 ; rupees,
{¢): where the nominal share capital exceeds Rs. 1,00,000 |Two hundred
but does not exceed Rs. 5,00,000; and fifty
-7 rupees,

{(d) where the nominal share capital exceeds Rs. 6,00,000
but does not exceed Rs. 100,00,000—

(¢) on the first Re. 5,00,000; . . |Two hundred
-{and fifty

. rupees,
(¥) on the next Rs. 10,00,000 or part thereof: Five hundred

_ rupees.
(¢t} on the next Rs.. 15,600,000 or part thereof; Seven hundred
and fifty

: _ rupees.

{(tv) on the next Ra. 20,00,000 or part thereof; One thousand
rupees,

(v) on the next Rs. 50,00,000 or part thereof; One thousand

two hundred
and fifty

rupees.

(¢} Where the nominal share capital exceeds Rs. 100,00,000 {Five thousand
rupees.

Ezemption

Articles of any Association not formed for profit and registered
under section 25 of the Companies Act, 1958,

Iof
See also Memorandum of Association of a Company | - 1958.
(No. 39)"”;
(4) for article 13, the following shall be substituted.
namely:—
13, BOND as defined by section 2 {¢) not being a Debenture and Bom.
not being otherwise provided for by this Act, or by the Bombay Court- XXX

fees Act, 1059.— Coss
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where the amount or value secured does not exeeed Rs. 50 ..

where it exceeds Ra, 50 but does not exceed Re, 100 1.50
where it exceeds Rs. 100 but dees not exceed Rs, 200 3.00
where it excetds Rs. 200 but does not exceced Re. 300 4.50
where it exceeds Ra. 300 but does not exceed Rs. 400 6.00
where it exceeds Rs. 400 but does not exceed Rs. 50O 7.60
where it exceeds Rs. B00 but does not exceed Ra. 600 9.00
where it exceeds Rs. 600 but does not exceed Rs. 700 10.50
where it exceeds Rs. T00 but -does not exceed Rs. 800 12.00

whero it exceeds Rs. 800 but does not exceed Ra. S00
where it exceeds Re. 900 but does not exceed Rs. 1,000 e
and for every Rs. B00 or part thereof in excess of Rs. 1,000..

ot et
=3 Cn cu
o o
QSO

' See Administration Bond {No. 2), Bottomry Bond (No. 14), Customs
Bond or Excise Bond (No. 28), Indemnity Bond (No. 35), Reapondentia
~ Bond (No. 83), Secunty Bond ({No, 54). _

Exemplion
' Bond when executed by any person for the purpose of guaranteeing
that the loeal income derived from private subscriptions to a charitable
dispensary or hospital or any other object of public utility shall not
be less than a specified sum per mensem.”;

{6) in ariicle 16, after the words “other Revenue Officer’” the words “or by
_an Officer of Custorns” shall be inserted ;

(6) in article 29, for the words “Ten naye paise” the words “One rupee” shall
be substituted; :

(7) for article 36, the following shall be sibstituted, namely:-

436, LEASE, including an under
leaso or sub-lease and any agreement
to let or sub-let—

(6) where by such lease the rent is fixed
and no premiunt is paid or deliver:d-

(3) where the lease pur-| The same duty ae a Bond (No. 13) for
ports to be for a term of less | the whole amount payable or deliverable
than one year; under such lease,

(#8) where the lease pur- The same duty as a Bond (No. 13) for
ports to be for a term of not | the amount or value of the average annual
less than one year but not more | rent reserved.
than three years ;

{#4) where the lease pur- | The same duty as is leviable on a.con-
ports to be for a term in excess | veyance under clause (a) or (&), as the.
of three years but not more | case may be, of article 25 for a consideration
than ten years ; equal to the amount or valte of the average

. annual rent reserved.
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(sv) where the lease pur-
ports to be for a term in excess
of ten years but not more than
thirty years ;

(v} where the lease purporta
to be for & term in excess of
thirty years but not more than
ninety eight years.;

(v3) where the lease pur-
ports to be for a term in excess
of ninety eight years,

Lo

(vit) where the lease pur-
porta to be in perpetuity;

(wit) where the lease does
not purport to be for any
definite term ;-

(5) where the leass is granted
for a fine or premium or for
money advanced and where no
rent is reserved;

{s} where the lease is granted
for a fine or premium or for
monoy advanced in addltlon to

rent; reserved
¥y

The same duty as is leviable on a con-
veyance under clause (@) or (b), as the case
may be of article 26 for & consideration
equal to twice the amount or value of the
average annual rent reserved

The same duty as is leviable on a con-
veyance under clause (a} or (b), as the case
may be, of article 26 for a consideration
equal to thrice the amount or value of the
average snnual rent reserved.

The same duty as is leviable on a con-
veyance under clause (a) or (b), as the ocase
may be, of article 26 for a consideration
equal to five times the amount or value of
the average annual rent reserved.

The same duty as is leviable on a ‘con-

veyance under clouse (a) or (b), as the

case may be, of article 25 for a consideration
equal to one-fifth of the whole amount of
rents which would be paid or delivered. in
reapeot of the first fifty years of the lease.

The same duty as is leviable on a con-
veyance under clause (g} or (b), a8 the
case may be, of article 25 for a consideration
equsl to the amount or value of the average
annual rent which would be paid or delivered
for the firat ten years if the lease continued
8o long,

The same duty as is leviable on a con-
veyance under clause (a) or (b), as the case
may be, of article 25 for a consideration
equal to the amount or value of such fine
or premium or advance as set forth in
the lease.

The same duty as is levisble on a con-
veysnce under clause (a) or (b), a8 the case
may he, of article 26 for a consideration
equal to the amount or value of such fine
or premium or advance as set forth in the
lease, in addition to the duty which would
have boen payable on such lease if no fine
or premium or advance had been paid or
delivered.

Provided that, in any case where an
agreement’ to leage is Btamped with
ad valorem stamp required for a lease and
a lease in pursuance of such agrement is
subsequently executed, the duty on
suoh lease shall not exceed three rupees,
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Eaxplanation I.—Rent paid in advance
shall be deemed to be premium or money
advanced within the meaning of this
article unless it is specifically provided
in-the lease that rent paid in advance
will be set off towards the last instal-
ment or instalments of rent.

Explanation II.—When a lesses under
takes to- pay any recurring charge
such as Governmeni revenue, land-
lord’s share of cesses, or the owner'’s
share. of municipal rates of taxzes, which

% is by law recoverable from the lessor,

’ the amount so agreed to be paid by
the lessee, shall be deemed to be part
of the rent.”;

(8) for article 39, the following shall be substituted, namely:

“39. MEMORANDUM OF ASS0-
CIATION OF A COMPANY-

b - (@) 1f a,ccompa.nied.by articles One hundred rupess.
C I of of association under section 26 of '
g : 1956, the Companies Act, 1956 ;
- (b if not so accompanied. The same dnty as i3 leviable on Articles

) i:i Agsociation nnder article 10 according
o the share capital of the company.

I of Memorandum of any a.ssoma.tlon
1956. 50t formed for profit and registered
under section 26 of the . Compsnies

Act, 1956.”,
(9 in article 43— '
. - {8) - in entry {a), for the words “Twenty naye paise” the worda “Twenty-
Fs% & : five naye paise” ahall be substituted;

. (#8) inentry (b), for tht:a portion beginning with the brackets, Jettor and words
“(a) Twenty naye paise” and ending with the words “soverelgns or part thereof”’
the fo]]owmg shall be substituted, namely:—

- “{a} Ten naye paise for every unit
of 10 kilograms of silver or part there-
of.

) . ( () Forty naye paiss for every onit
. . of 1 Kilogram of gold or part there
o _' Lok -

fewogs
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(¢) Seventy-five naye paise for every
wnit of 250 sovereigns or part there-
Of.”

(#5) in entry (c), for the portion beginning with the words “Such rate ne
exceeding” and ending with the words “in the Official Gazette.”” the following
shall be substituted, namely:—

: _ “Such rate not exceeding—

(?) twenty naye paise for every
5,000 kilograms of oilseeds or part
1 thercof, where the \mi't is 5,000 kilo-
grams, or

(#4) forty naye paise for every
10,000 kilograms of oilseeds or- part
thereof whtere the umit is 10,000
kilograms, or

{z4¢) one rupee for every 25,000
kilograms of oilseeds or part thereof
where the unit is 25,000 kilograms.,

as may be specified by the State
Government /by notification in the
: Official Gazelie.” .
(W) in entry (d), for the portion beginning with the words “Such rates not
exceeding” and ending with the words “in the Official Gazeite.” the following
~ shall be substituted, namelys—

“(I) In the case of yarn and spices
such rate not exceeding twenty five

" naye paise for every Rs. 2,600 or
i part thereof of the value of yamn of

§ any kind or spices of any kind as

may be specified by the State

Government by notification in th:
(2) In the cese of groundnut oil or
any other non-mineral oil auch rate

not exceeding—

(¢) ten naye paise for every

unit of 100 tins of such oil or part,

thereof, where the unit of transac-
tion is 100 tins, each containing a
quantity of oil weighing approxim-
. ately 16.50 kilograms, or
: (¥} twenty five naye paise for
every 5,000 kilograms of such oil
‘ or part thereof, where the unit is
5,000 kilograms, or
(#5) fifty naye paise for every
10,000 kilograms of such oil or part
thereocf, where the unit is 10,000
kilograms, or
() one rupee and twenty five
naye paise for every 25,000 kilograms
of such oil or part thereof whers the
unit is 26,000 kilograma,;
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a8 may be specified by the State Government by
notification in the Official Gazette.”;

(v) in entry.(e) for the words “Forty naye paise” the words “Fifty naye
paise” shall be substituted ;

(vi) in entry (f), for the words “Fifteen naye paise” the words “Twenty
naye paise” shall be substituted ; .

(w3} in entry (g), for the words “thirty rupees” and “twenty naye paise”
the word s “forty rupees” and “twenty-five naye paise” shall, respectively,
be substituted; :

{viis) in the Explanation, for the word, figures and lettors “approximately
9,800 1bs.” the words and figures “approximately 4,500 kilograms” shall
be substituted ;

(10) in article 46, in the proviso, in clauses {g) and (¢} for the words “one
rupee and fifty naye paise” the words “three rupecs” shall be substituted ;

(11} for article 47, the following shall be substituted, namely:—

“4T-PARTNERSHIP
A-Instrument of—

() where the capital of the partnership
does not exceed Rs. 25,000; .. .

(b)) in any other case .. . .. One hundred rupees,
B-Dissolution of-~ - R .« Thirty rupees.”;

e Fifty Rupees.

(12) in article 55, in entry A (7), in the first proviso, for the words “one rupes
and fifty naye paise” the words “three rupees” shall be substituted. g
ﬁ;m- 4. {I) Notwithstanding anything contained in the Bombay Stamp Act, 1958, Svrcharze

°F the stamp duties leviable under that Act in respect of the instruments mentioned St 5P .

1958. duties and

in any of the articles of Schedule I to that Act specified in the Table hereto appended round:ug off.
Guj. shall, with effect from the commencement of the Bombay 8tamp (Gujarat Increase
ZVII of Duties and Amendment) Act, 1963 be increased by a surcharge at the rate of ten

1958, per cend.
? Table

Articles 1,2 (), 3,6,7,8 (b), 9, 11, 15, 16 (e) and (b), 17, 18, 24, 26, 27 ()
28 (b), 30, 31, 37, 38, 40 (c), 41, 42, 44, 45 (a), 48 (a), (B). {c}, (d), (¢) and (g), 49,
50, 51 (5), 62 (b), 54 (8), 56, 57, 68 (b), 59 (a) and (c) and 62.

(2) The provisions of the Bombay Stamp Act, 1958, shall in so far as they are
f%m;,f not inconsistent with anything contained in this section, apply for the purpose of
1958, sub-section (). .

(3) In computing the surcharge under sub-section (I), a fraction of a rupee

. less than five nay: paise or which is nof a multiple of five naye paise, shall be

. rounde . off to five naye paise or to the next higher multiple of five nay. paise, as’
‘the cas' may be.

Guj. 5. The Gujarat Increase of Stamp Duties Act, 1961 except sections 1 and 3 there-  Repeal of
‘;slaa?f of is hereby repealed, Gui, VI of

1961,

g 17— Etre—20 (bono)

.FRINTED AT THE GOVERNMENT CENTARL PRESS, AHMEDABAD





